
and . thereaft~r the quantum ,Qf tlDancJal 
assistance': 'to be liven to a partieul&!' 
unit is determined. Most of these unit. 
are new and we have lot no information 
abOu'f the number of units runnina in 
loss or profit. According to my infor-
mation most of them are functioning 
proper)y. We have noted the sugges· 
lion made by an han. Member that 
people may be encouraged to use more 
and more' baga~se. We wi 11 see what 
acdoR can be taken in this regard. 

SHRI BALASAHEB VIKHE PATIL: 
So f.it as modern sadon of sugar rnB)s 
is concerned, minimum steam consump. 
tion, high pressure boilers etc. are net'd· 
edt Similarly, can these technique prove 
more useful in case of bagasse. What 
is the amount of foreign exchange saved 
by us so far every year by the use of 
bagasse for producing paper? \I\'hat 
type of paper is not produc~d in India 
and is bcii1g imported. So far as I 
know you are also importing newsprint 
from abroad. 

SHRI ARIF MOHAMMAD KHAN: 
I have already said in, the original r~ply 

that we ar\! not importing paper from 
abroad. 

SARI BALASAHEB VJKHE PATIL : 
Pulp h being imported. 

SHRI VEERENDR,c\ PATIL: Very 
little quantity. 

SHRI ARIF :MOHAMMAD KHAN: 
The' figures in respect of newsprint for 
the y~ar 1984.8S are not available with 
me at the moment, but its ploduction has 
becn increasing every year. Barring 
certain special types of paper, we afe 
neither importing any paper nor there 
is any n !ed for it. But this matter is 
not directly Jjpted with ,it. For paper 
projuction we want that forests should 
be protected and also that their use 
should be minimum, Without linking 
the question of import with it w'e Waht 
that new unit'S be encouraged to use non .. 
contentional methods morc and more. 
I ha." alr.:ady ,said that the Governme.nt 
have decided to provide facilities. 
Government have sei' up a Secretary 

lev,. I:!. in~eNWI.i'HriaJ .:. Committee to' 
:, rev,... j~ ,.nd see ,how' those facilitios can 
b. Pf.vw.cJ speedily. 

Sugar mi lis uIe bagasse as fuel 
because of its low COlt. Therefore, 
with a view to avoid its utilisation as 
fuet on I.rgo .scale, we are tryina to 
provide abelioa.tive fuels to them. 

SHR( RAM NAOINA MISHRA; 
, The hon. Minister has said in his .~ate
ment lhat they WGuJd give priority '(or , 
setting, up of the' paper mills in areas' 
hatAill"cluster of ausar mills. There .ro 
as .Ilnapy a, 14 sugar mills in Deoria 
district of U (tar Pradeth. No other 
district in the country has got so many 
sugar mills. I would like to know 
whether Government 'propose to set up 
pap~r miJJs in Deoria keeping in view 
the Jar.c clu-;ter of sugar mills and pro-
duction of bagasse in larle quantity 'there. 

SHRI ARIF MOHAMMAD KHAN: 
I welcome the:: slI&aestion of the hon. 
Member. If any appl ication for settin. 
up of such a unit is recieved, I assure 
you, it would bo looked into. 

[English] 

. ~HRI THAMPAN THOMAS : Sir, 
there' is short suppJy of paper. The 
students are not aettina books in time. 
Is tber,«, plan for the Government to 
a Jlo~tv small scale industry to oome up in 
paper industry? 

• SaRI ARIF MOHAMMAD KHAN: 
Mal\V small plants are working. They 
are producing paper t ut in many cases 
bec.~e of the 'Il)8Unes. of the size of 
the ,lallt they were not economically 
.feasibJ. ,nd man), of thom got closed 
dOW,Il~ Since most of them are in the 
priv •• e sector we caD only try &0 bell' 
the~ ,~o .run their units profitably. 

Setting up or Ammonia/Urea PIa'b 
based Oft Doaaba, High C •• 

·83. SfUlI K.P. UNN.IKRISHNAN : 
Wi 11 'fle Mini ••• r of ,CHEMICALS AND 
FEI\T(LlZSa.S bo pleased to state: 

(~l ~ wbotb~r Gov~rDmOD,t b4ve t8PJ)fO-, ,'II, .. ', " " " 



ved~" and ',iQalited the tedtnicbt.l consul." or our self .. reliance , in a vital area Uke 
lallA)' arranlomoota hn' ammonla/Vrta~ I fertiliser technology' and it is our mjs~ 
plants to _ set up bued On Bo~y fortu'ne, Sir, that India has b~c()me a 
HiBh Gas ; dumping ground for obsol,He technology 

(0) if 10, die detaHs thereof ; and 

(c) the particular qualifications of 
foreign technical consultancy firms and 
levels of their technology and experience 
in ~ndia.n conditiC)ns ? 

THE. :MINISTER OIl CHEMICALS 
ANI) FBRTILIZER.S AND INDLlSTRY 
AND CO,MPANY AFFAIRS (SHRI 
VEERENDRA PATIL); (a) to (c). A 
statement is laid on the Table of the 
House. 

Statement 

<a) and (b). Government has so far 
approved the technicul consultancy 
arrangements for Ammonia/Urc"a Plants 
for the following new fertilizer project. 
beina set up based on Bombay High 
Gas :. 

1, Vijaipur Fertilizer Project, M.P. 

2. Aonla Fertilizer Project, U.P. 

3. Jagdishpur Fertilizer Project, U.P. 

The details relating to capacity, 
technical consultants 'and implementlnJ 
authority are liven in the Annexure. 

(c) The technical consultants select-
ed for the Ammonia and Urea plants 
have earlier undertaken similar work 
based on the same teohnology for the 
gas-based fertilizer project at ThaI 
Vaishet and . Trocnbay-V implemented by 
RCf'L. Tho' consultants for Urea had, 
in addition, undertaken the work relat. 
ing .to aettiog up of Urea plants (or tbe 
ferti tizer projects at Hazira, implement· 
ed by KRIBHCO, ONFC, IFFCO (Phul-
pur) aod Trombay·V. 

SHRI K.P. UNNIKRISHNAN: Sir, 
I have Ir •• t reepeet for .the hon. Minis-
ter for Chemical, ,and Fertilisers but bit' 
brevity in this case i., astonishinl and 
the statement conceals more than it 
reveals. Thia is sUch an' tCnportant falUe 

and there is a virtual ;nva..,ion by Italian 
mufti-na't iOl1als to swamp the enUre 
Indian (crl i :iser industry. 

I want to ask the hon. MinLter whe. 
ther it is not a fact that Mis Snam-pro ... 
getli, ltaJian conaborators for th.: Judo 
Gulf Fertilisers and Chemicals who are 
selting up a fertiliser complex in Jagdish-
pur have suggested that yet another 
Italian firm Mjs Tec'hni Petrol be inducted 
to monitor detail~d engineering procure. 
ment of Indian supplies, insl'l.!ction and 
expediting of, Indian illdigenous plant 
and machinery and con"truclion and 
erection to be lOGally done 1 Halians 
are to come here-Techni Petrol-to 
monitor what we !lre doing and .... when 
we have been exporting the very same 
technology abroad and have won meri t 
abroad. ' Now we are told that Italian 
Techni Petrol wj1l have to com\! h:re to 
monitor what we are doing, what our 
public sl!ctor undertaking PDlL is doing. 
I want to know whether Government 
has approved this arrangement and at 
what stagr this arrangement is and what 
his opinions are. 

SHRI VEERENDRA PATIL: So 
far as Indian technology is concerned I 
must say that we are trying Indian 
technoJogy of setting up one fertilizer 
factory at Haldia ; I must admit the 
fact that our experience has Dot been 
very satisfactory. The Haldia factory 
is still under erection. I think it is now 
8 to 10 ye \rs that work on the factory 
hld starteJ. During the stage of erec-
tion itself there have been various cases of 
breakdown and alJ that and we are los-
in~ very heavily. When our techno-
logy is not uptodate or not sophisticated 
we should not, fee) shy to admit this 
fact. It is not now but in 1977 itself 
it was decided to import tbe technololY. 
So far as urea is concerned, not one 
expe~t committee but several expert 
committees which were appointed sup. 
ported this Italian technology for urea. 
It is not during our reaime only but 
even in 1977 also that tecbnoJolY was 
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prelt"rred by the expert committee. There 
was a unanimous recommendation made 
by the expert commi uee. We are foil· 
owiOI their advice 10 far as this techno .. 
)01' is concerned because for the first 
time we are setting up giant fertilizer 
plants, not one or two only, but we are 
seUina up gas based fertilizer units 
numbering lOin the entire country. 
Therefore we thought we should not t,tlte 
any chance and we shou Id get the be!>t 
available technology. Governm:nt took 
into consjd~ration the recommendations 
of the experts commi t tee. They accept .. 

. cd them. On this basis these factories 
were put up. There is no question of 
favouring anybody. So far as Snam 
Progetti is concerned this technology 
was approved; this was cleared in 
1977-78 itself. So far as urea techno-
logy is concerned, at no time there ",a~ 

any controversy about thh technology. 

SHRI K.P. UNNIKRISHNAN: He 
has not answered my question. Was 
that my question? Will you go through 
the record 'I Was that my question? r 
am ama7ed at the reply of a Minbter 
like my friend the hon. Minister for 
Chemicals. What is my question? My 
question was not about Snam Progelli. 
lfyou want I will repeat my question. 
He has not answl'rl!d my que~tion. He 
is telling us about what happened in 
1977. All that we have gone into and 
we will go into again if he wants. But 
that is not my question. My question 
was this: I n r~gard to J agdishpur 
complex may I know whether the colla-
borators, MtSHS Snam Plogctti, Ita:ian 
collaborators. recommended and the 
propOsal is before you, for another 
Italian firm. Messrs Techni Petrol to be 
brought in to monitor detailed engineer-
ing to be done in PDIL, procurement, 
inspection and expediting of indigenous 
plant and machinery? Indigenous means 
Indian. That is my qu::st:on. He has 
to aive answer tC' that. At what stage 
that proposal is? That was my ques-
tion, not what happened in 1977 and 
so on. I request the hone Minis~er to 
give me an answer on that. 

SHRI VEERENDRA PATIL: Sir, the 
hon. Member is referring to some firm 
c:alJed Teehnipetrol and 1 do Dot know 

how they are cOllnected with the Snam. 
proIetti. Mjs. SnamprogeUi have 
:sponsored some consultancy firm. 1 
understand .that some proposal have been 
received and we have not taken any final 
decision. 

SHRI K.P. UNNIKRISHNAN: Now, 
my second question is that in these gas-
based fertilizer plants, in the Dame of 
slanda,dised technOlogy, the Ministry or 
certain sources in the Ministry are putt-
·ing pressures on oth(.'r applicants like 
Mis Zuari Agro.chemicals of Bir'as and 
Talas for having the same Iialian-
Danish collaborators for their projects. 
When they wan t to introduce· Kel10g 
or Toyo or 'X', 'Y', 'Z', pressure is not, 
put, in the name of standardisation, you 
can have the' Italian-Danish collabora. 
tors. I want to know whether they have 
taken any decision on this. Pressures 
are being put by other Ministries also. 

{lnlerrupflol1,'). 

SHRI VEERENDRA PATIL: In 
1977.78, ·the Experts' Committee was 
constituted. 

PROF. MADHU DANDAVATE: If 
he refers 10 1977·78, let Mr. H.M. 
Patel reply to that question. 

MR. SPEAKER: What is wrong 
about that? There is nOlhing wrong 
about it, even if it is Italian or Danish 
collaborators. There is no problem. 

PROF. K.K. TEWARY : He is the 
only source and he is the most expert 
person of all the multinationals' opera-
tions in this country. 

(Interrupliom) 

SHRI VEERENDRA PATIL: The 
hon. Member wanted to know about 
Zuari Agro Chemicals and Tata Fertili-
zers plants Sir, the latest position 
r l 8.lrding finaHsation of technical con-
sultancy a! range-ments is that the com-
pany has informed that they are likely 
to send the final proposal from 1he pTO" 
posed consultants immediately after the 
scrutiny of the same and they will sub-
mit a draft a:greement for the . approval. 
What the hone Member has stated is not 
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correct and 1" am not going to accept bit 
suggestioD. 

MR. SPEAkBR: There is nothing 
wrong about it. Why should we object 
to H , 

SHRI VEERENDRA PATIL: I do 
not ag'ree with (he suggestion of the 
hone Member that our officers in the 
Ministry are pu tt ing pressures on these 
undertaking!. There is nothing like 
that. That is entirely lefl to the Ferti .. 
liser companies. 

SHRI S. JAIPAL REDDY: For an 
the fertiliser plants at Vijaipur, AonJ. 
and JagdJshpur, the consultants are 
Topsoe and Snamprogetti. Topsoe are 
the subsidiary of Snamprogetti. For all the 
three projects, only one company, that 
is, Snamprogetti is tbe consultants. I 
am not going into the aspect as to whe. 
ther indigenous technology in this vital 
area is adequate or not. Even when a 
decision is taken to import foreign 
technology, it requires to be seen what 
is the standard procedure to be followed. 
The answer given to this is that since 
they were consultants for ThaI Vaishet 
project. it has been decided that they 
are the consultants again for this fertiliser 
plant. Sir, you know the controversy 
that arose in regard to Tha1 Vaishet 
project. If one mistake was done earHer, 
we should see that it is not repeated, 
ad nausea01. 

SHRI VEERENDRA PATIL : I want 
to explain the position if the hon. 
Members listen to me patiently. I start. 
ed saying that in 1917·78, it was de-
cided. 

In 1977-78, it was decided to set up 
joint fertilizer plants based on natural 
gas and at that time we were hope. 
ful of getting plenty of natural a8S. 
Therefore, our experts felt that on 
the basis or natura1 gas We can put 
up ten joint fertilizer projects. The 
Government accordin,Jy set up two 
Committees, onc expert committee for 
decidina about the technology and the, 
other expert committee for alignment of 
the gas pipeline. More t~aR one ex~rt 

oommittee . went into thj. matter after 
considering the recommendations of the 
expert committee, so far as ammonia 
technolo~y, is concerned, . Government 
took a decision on two firms from which 
the fertilizers units could select the tech-
nol0tlY ; one is Haldor Topsoe and the 
.other is Kellog. Haldor Topsoe is 
(rom Denmark and Kelloa is from 
America. 

So far as Urea is concerned, the deci-
sion was taken in favour of Snam 
Progetti, an Italian firm. Now, it is 
entirely left to the individual fertilizer 
units to decide from whom to avail of 
the technology... (interruptions). How 
can I complete? They are not allowing 
me to complete. 

MR. SPEAKER: You asked how it 
was decided and he has explained. 

SHRI VEERENDRA PATIL: As [ 
said, the Government after taking into 
consideration reports of the expert 
committee decided that we should have 
uniform technology and uniform erection 
of fertiJizer machinery and plan ts in the 
entire country. We wanted finality; 
we wanted our engineering firms, one 
POlL and the other FACT to be asso. 
ciated with this foreign technology, so 
that in course of time, our engineering 
firms should absorb this technology, 
The Government decided on two firms 
for ammonia technology and one for 
urea technology. So far as selection of 
cousultant is concerned, it is entirety 
left to the project authorities. There is 
no q'uestion of showing any favour to 
anybody. As I said, technology for 
ammonia is restricted to Haldor Topsoe 
and Kellog, and for urea it is SoaQ1 
Progetti. Out of these technologies, 
which have been approved by the Govt., 
tbe project authorities and the engineers 
of the project have to make a selection 
and go to the Govcrnmen t for necessary 
approval. 

SHRI S. JAIPAL REDDY My 
question bas not been answered. 

MR. SPEAKER: What more do you 
wan'? 



, IHa'l. JAIPAL REDDY: I wa~d Na, SPEAKBR: I ~ qot 80iol to 
to know the Itaodard procedure. stand this 1 

MR. SPEAKBR: That is what he 
'bal expJain.d. 

SHItI S. JAIPAL R.EDDY : You do 
not allow me to complete the question. 
H~ referred to an expert committee 
appointed In 1977-78, and he has also 
referred to a decision taken by the 
Oovernment ••. (lnterruptiom) Which Gov-
ernment .••• 

MR. SPEAKER: Whatever be the 
party, Government is Government. It 
is a continuous process, whether j t is 
'anta or Congress party.... Not allow-
ed .••• This is my ruling .•.. He bas replied 
and I am satisfied with his _ reply. Your 
question has been amply answered. 
Please sit down. Not allowed. 

Mr. Swell. 

(Interruptions )** 

SHRI G.G. S\VELL: They are taking 
my time. 

MR. SPEAKER: Mr, JaipaJ Reddy, 
you cannot do this. It is my ruling. I 
am satisfied wilh it. You a~ked how it 
was done and he has replied. I am not 
allowing you. This is too much. 

( 1111errup t Ions) * * 
MR. SPEAKER: Please take your 

seat. It is not done )ike this. I am 
very sorry about this. Yes, Mr. SVvelJ. 

( !r:fl'rrupf;on,)*. 

MR. SPEAKER: Please sit down. 

(Interruptions •• ) 

MR. SPEAKER: I have not allowed 
it. Without my permiSSion, nothing 
loes on record. I have not aJlo\\'ed 
either you or him. 

(Interruptions··) 

•• Not recorded. 

SHRI G.O. SWELL: As far as I 
understand, Sir, the basic question is~'" 
scttin& up of these fertilizer plants based 
on Born bay HJgh gas. Now, if I under-
stand the Minister correctly, be said that 
the HaJdia project had taken 10 ),cars 
and it is not yet ready to go into oJ);!ra-
tion. Now the experts, the geologists 
and the hydrc-cnrbon exper's have come 
to t.he concJusion thal ther oil and gas in 
Bombay High wilt run out in another 
fifteen years. If you take another ~en 
years to set up these plants, will you 
have this plant on Bombay las for five 
years or do you have other alternative 
source of gas to be fed into tbese fertili-
zers, or "' ill it be an exercise in futility'l 

PROF. MADHU DANDAVATE 
Leave it to the next Gover nmcnt. 

SHRI VEERENDRA PATIL: I agree 
with the hone Member that our gestation 
perjod is too long and we are short of 
fertilizers. And the demand for fertili-
zers in the country is growing. As it is, 
we are importing a lot of fertilizer. 

Therefore, we want to see that these 
1 0 f~rtilistr plants are taken up and 
compkteo as a time bOllnd programme. 
Therefore, we do not wan\ to take any 
risk. Th!refore, we selected forejgn 
technology. I want to makf! one thing 
clear. The hon. M,:mbcr should not 
confu'Se between the lWO. There is a 
difference between supplying technology 
and appoinling consultants. I have said 
only about t.cchnoJogy. So far as 
appointing consultants is concerned~ it 
is entirely left to the proj~ct authorities 
of different project managements who 
are incharac of the projects. But, I said, 
we have accepted the iechno)ogy of tbese 
two firms one for ammonia and ODe for 
urea; it is because we want to have 
lome sort of a uniformity. 

(lnterruplitlnl ). 

.*Not recorded • 
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MR. SPEAKER: He is only askins 
. for t'he ,estation period. Why i& it takin. 
80 JODI ., 

SHR.I 0.0. SWELL: That is not 
my question. My question is whether 
the Bombay Hlah Field will run out in 
another five years of oil and- gas. 

'SMRI VBERENDRA PATJL:, I have 
not completed it. If we have one com-
mon technology, then it not only heJps our 
engineering firms which are public sector 
engineering firma to absorb the techno-
logy but also our manufacturers who are 
going to supply equipment; that will 
facilitate them also to manufacture and 
supply. I am clarifying it so that there 
should not be any confusion about tech-
nology and consultancy. The point 
raised by ~fr. Swell is jf we take ten 
years, whether Bombay High Gas is suffi. 
cient to feed th'!se plants or whether it 
will run out. We h'lve started these 
projects on the ba",is of experts· reports; 
the experts have said that there is luffi· 
cient gas availabl;!. Bombay High gas 
available. That is why these ten pro-
jects have been conceived. The gestLl-
tion period. so far as these ten projects 
are concerned, is not going to be too 
much; they will be completed from the 
zero date of commencement within 
3-3 1/2 years. (lntfrrllptiom) 

SHRI 0.0. SWELL: He is avoiding 
the question. Whetner the gas will run 
out in another five years. 

on RIgs on Lease from US Companies 

*85. SHRI K. RAMAMURTHY 
Will the Minister of PETROLEUM be 
pleased to Slate : 

(a) whether there is any proposal to 
act oil rigs on lease from US companies; 

(b) whether any global tenders have 
been invited; 

(c) if 10, the number or times these 
tenders were invited and the response 
thereto; and 

(d) the steps beinl taken to indi-
lenously produce such oil rias 1 

THB MINISTER QP STATB OF THE 
J.4n,USTRY OF PETROLBUM (SHRI 
NAWAL KISHORE SHARMA) <a> to 
(d): A statement is laid on the table of 
.he. Sabha. 

Statemeat 

(a) to (c): The requirements of 
Charter-hire of oil rilS arc met through 
open global tendering. During 19$4, 
six tenders wero processed. The 
response against these tenders ranlod 
from a maximum of nine parties to a 
minimum of three parties. Against 
Ibese tenders four rigs from US compa. 
nies have been hired. 

(d) : Three units having a total 
capacity to manufaclure 39 nos. of 
onshore dnlling rigs per annum. have 
been licensed/approved so far. One 
unit with licensed capacity of 24 rias is 
in production. Offshore driUing rils 
are being manufactured by Mazgon 
Docks Ltd. and Hindu~lan Shipyard Ltd. 

,SHRJ K. RAMAMURTHY : To 
explore the po:ssibiHty of producing 
more oj I, which is a very urgent need of 
our country, we ar~ hirina a lot of rigs 
for off-shore as welJ as on .. shore drilling 
through global tenders. In this partie 
cular question, in part (c) I have aaked 
how many times the tenders were repea: 
ted again for the same year 1984. In 
the first question, the hon. Minister has 
stated, global tenders were ftoated and 
six firms were participating in the ten. 
ders which were ultimately reduced to 
three. Have these three ftrms been 
again asked to repeat their tenders or 
any new firm has aho competed in the 
further tenders which have been called 
for by the ONGC? Wha t are the 
name~ of those three firms which are 

, finalised by the government? 

SHRI NAWAL KISHORE SHARMA: 
Tho hon. member's question retates to 
the hiring of rigs durin, 1984. During 
1984, six tenders were processed and 
,he response alainst six ,tenders ran.cd 
from a maximum of nine parties to a 
minimum of three parties. Apinst 
,helC tenders, four rilS from US compa-
n~s have been hired. Now. I will ,,"e 




